Bill No.17 of 2021

THE RAJASTHAN LAND REVENUE (AMENDMENT)
BILL, 2021

(To be introduced in the Rajasthan Legislative Assembly)

A
Bill
further to amend the Rajasthan Land Revenue Act, 1956.

Be it enacted by the Rajasthan State Legislature in the
Seventy-second Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Land Revenue (Amendment) Act, 2021.

(2) It shall come into force at once.

2. Amendment of section 98, Rajasthan Act No. 15 of
1956.- In section 98 of the Rajasthan Land Revenue Act, 1956
(Act No. 15 of 1956), hereinafter referred to as the principal Act,-

(1) in sub-section (2), for the existing punctuation mark “.”
appearing at the end, the punctuation mark “:” shall be substituted;
and

(ii) after sub-section (2) so amended, the following proviso
shall be added, namely:-

“Provided that on resumption of land granted under
sub-section (1), the revenue officer not below the rank of a
Tehsildar finds that contravention of provisions of this
section or rules made thereunder is of such nature that has
rendered the land of no use except for residential purpose,
he may, with the prior approval of the State Government,
allot such land to the person to whom it has been granted,
upon payment of premium therefor at the rate fixed under
section 96 and on payment of penalty as may be
prescribed.”.

3. Amendment of section 261, Rajasthan Act No. 15 of
1956.- After the existing clause (xv) and before the existing clause
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(xvi) of sub-section (2) of section 261 of the principal Act, the
following new clause shall be inserted, namely:-

“(xv-a) prescribing under proviso to sub-section (2)
of section 98, penalty to be paid by the person to whom the
land has been granted and who is found gquilty of
contravention of the section;”.
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STATEMENT OF OBJECTS AND REASONS

There are provisions for granting land for receptacles of
household refuse, etc. and for storing fodder under section 98 of
the Rajasthan Land Revenue Act, 1956. Under this section, subject
to rules made by the State Government in this behalf, the Sub-
Divisional Officer is empowered to grant land of such dimensions
as may be prescribed in villages, towns or cities free of premium or
rent to serve as receptacles for the household refuse, stable litter,
cattle dropping and other rubbish and manure, and for storing
fodder for cattle. The land so granted may be resumed under the
orders of a revenue officer not below the rank of a Tehsildar, if and
when, the person to whom it has been granted contravenes any of
the provisions of this section or the rules made thereunder.

With passage of time and increase of population in villages
and towns, it is found that land so granted for the purpose of
receptacles are being used for residential purposes and pucca
structures/residential houses have been erected on such land. If the
land is resumed and the persons are dispossessed therefrom it will
result in hardship for those persons.

Keeping in view the above problem, it has been decided
that in case the land has been rendered of no use except for
residential purpose, it may be allotted to the person to whom it has
been granted, upon payment of premium therefor at the rate fixed
under section 96 and on payment of penalty as may be prescribed.
Therefore, the provisions of sections 98 and 261 of the Rajasthan
Land Revenue Act, 1956 are proposed to be amended accordingly.

The Bill seeks to achieve the aforesaid objectives.
Hence the Bill.

gdrer Tlen,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Clause 2 of the Bill, if enacted, shall empower the State
Government to prescribe the penalty to be paid by the person to
whom the land has been granted and who is found guilty of
contravention of section 98.

The proposed delegation is of normal character and relates
to the matters of detail.

gdrer Tier,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN LAND
REVENUE ACT, 1956

(Act No. 15 of 1956)

XX XX XX XX XX XX
98. Land granted for receptacles of household refuse,
etc., and for storing fodder. — (1) XX XX XX

(2) The land granted under sub-section (1) may be resumed
under the orders of a revenue officer not below the rank of a
Tehsildar, if, and when, the person to whom it has been granted
contravenes any of the provisions of this section or the rules made
thereunder.

XX XX XX XX XX XX
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(To be introduced in the Rajasthan Legislative Assembly)

RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

further to amend the Rajasthan Land Revenue Act, 1956.

(To be introduced in the Rajasthan Legislative Assembly)

Pramil Kumar Mathur,
Secretary.
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(Harish Chaudhary, Minister-Incharge)



